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 12.12  brs.

 EXTENSION  OF  TIME  FOR  PRESEN-

 TATION  OF  REPORT  OF  JOINT

 COMMITTEE

 JoINT  COMMITTEE  ON  MARRIAGE  LAW

 (AMENDMENT)  BILL

 SHRI  :.  MALLANNA  (Chitradurga):
 1  beg  to  move:

 “That  this  House  do  further  extend

 upto  the  last  day  of  the  Winter  Session,

 1982,  the  time  for  presentation  of  the

 Report  pf  the  Joint  Committee  on  the

 Bill  further  to  amend  the  Hindu  Mui-

 riage  Act,  1955  and  the  Special  Mar-

 riage  Act,  1954.”

 MR.  SPEAKER:  Shri  ।  ।  ?.  Verma.

 आप  करना  चाहत  हैं  ?

 श्र;  रोतलाल  THT  बर्मा  (कोडरमा )
 :

 अध्यक्ष  महोदय,  मैं  इसमें  संशोधन  करना

 चाहता  हूं  क्योंकि  ला.  कौन  ने  भी

 प्रोसेस  किया  है।...

 MR.  SPEAKER:  बोलने  की  ऑ्रावश्यकता

 नहीं  है,  श्राप  कहिये  कि  मूव  कार  रहे  हैं  ।

 पर।  रो दलाल  प्रसाद  वर्मा  :  मेरे  कहने

 का  रथ  यही  है  कि  इतना  समय  न॑  बढ़ाया

 जाय  ।  करेंट  सेशन  तक  हीं  रखा  जय ।

 या  बहुत  अधिक  झगर  बढ़ाया  ही  हो  तो

 मानसून  सेशन  न  रख  दे  ।

 1  beg  to  move:

 “That  in  the  motion,

 for  the  words  “Winter  Session,  1982”

 substitute  “current  session”.

 MR.  SPEAKER:  ।  Harikesh  Baba-

 dur.

 SHRI  HARIKESH  BAHADUR

 (Gorakhpur):  I  shall  move  it.  Kindly  al-

 low  me  to  speak.  The  extension  should

 not  be  given.  This  is  a  very  important  Bill.

 We  want  at  least  that  this  should  come  up
 in  the  current  session  itself,

 SHRI  SATISH  AGARWAL

 It  is  not  possible.

 (Jaipur):

 SHRI  aae  BAHADUR:  Why
 is  it  not  possible?

 MR.  SPEAKER:  That  is  all  right.

 1  shall  now  put  the  amendment  moved

 by  Shri  ।  ।  P.  Verma.

 The  Amendment  was  put  and  negatived.

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  further  extend

 upto  the  last  day  of  the  Winter  Session,

 छ्ह्  [11९  time  for  presentation  of  the

 Repor  tof  the  Joint  Committee  on  the

 Bill  further  to  amend  the  Hindu  Mar-

 riage  Act,  1955  and  the  Special  Mar-

 riage  Act,  1954.”

 The  motion  was  adopted.

 i

 12.13  lirs.

 MATTERS  UNDER  RULE  377

 MR.  SPEAKER:  Now,  matters  under

 377,  Shri  Negi.

 [Mr.  DEPUTY-SPEAKER—in  the  Chair]

 (1)  MEASURES  FOR  ECONOMIC  PROGRESS

 AND  DEVELOPMENT  OF  TRIBAL  AREAS

 OF  DEHRADUN  DISTRICT,  U.P.

 श्र;  दो ०  एस०  नेगी  (टिहरी  गढ़वाल  )  द


